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CENTRAL ADMINISTRAT IVE TR IBUNAL
PRINCIPAL BENCH
NEW DELHI,

0. A, No, 637 of 1994,

New Delhi, this the 74%_ day of October, 1024,

HON'BLE MR JUSTICE S,K.DHAON, VICE CHAIRMAN
HON'BLE MR 8, N, DHOUNDIYAL, MEMBER(A)

Shri Jasod Singh,

Mediczl Record Assistant,

Or,Ram Manchar Lohia Hospit al, A ‘
Neuw Delhi. R 200 ecoo e Apnlicaﬁtp

(through Mr J,P; Singh, Advocats),

vs,

10 Union of India through its
Secretary,
Ministry of Health,
Nirman Bhawan,
New Delhi,

2. Medical Superint sndent,
' Dr. R, M.L.Hospitad , New Delhi,

3, Dy, Medical Superintendent,
(Head of Department),
Medical Records Statien,
Dr,R,M.L.Hospital , New Delhi,

4, The Chief Administrative Officer,
Dr.R, M. L,Hoepital,
New Delhi,

5. Shri S, K, Choudhry,
Medical Records Technicians,
pr ,R,M.L,Hospital,
New Dalhi,

o0 oo o6 e RBSDO:‘!dentS,V‘
( throu h Mr K,C, Sharma, for raspondents

No,1 to 4 and
Mr M.K,Gupta, for respondent No,5),

ORDER

HOM'BLE MR B, N, DHOUNDIYAL, MEMBER(A)

The applicant challenges the impugned

order dated 16.03.1994 uhereby the Chisf Adninicirativa

Officer, Ram Manohar Lohia Hospital has isczued

promot ion orders for Shri S.K.Choudhry(Rasoandert?h@§} 
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as Medical Reccrds Technicians WeBoToBth April, 16t5,
The main contention: of the applicent is that

Sshri Choucdhry does not fulfil the qualifications
required for the feader post of Medical Record
Agsistant, He has préyed for quashing the

impugned order dated 16,03,1994, directing the
respondents to prepare seniority list of eligible
Medical Records Assistant as per rules notified

on 10th December, 1985 and promote the applicant to

the post of Medical Records Technicians W, e, f.8.04, 1368,

2. We have heard the learned counsel fur the .
parties and perused the records, It is clear

from ths seniority list of Medical Records Acsistants,
circuléted on 14,09, 1984 that the date of

appointment of Shri S, K.Chaudhary(respondent %,5) as
Madical Records Assistant is 7,06,1572 and he

has bean shown as regularly appointed to that past,

He is also shoun senior to the applicant by four
places and the dabe of appointment of the apuslicant
to the post is shouwn as 23,93,1977. His appo ittment
is also shown.as adhoc.' It is not the case of

the applicant that he had sver challenged the senior ity
list on the ground taken by him in the present OQ?O,{
He now says for the medical record Assistant |
not ified on 10th December, 1985, provided for

the follouwing essential qualificationss

"(i) Matriculation with a certificate
of Medical Record Technician Tjaining
and

(ii) ‘Should have typing with a speed of
30 words per minute, "

His contention is that Shri Choudhry failed to
c&g@githe medical recerds technicians traiﬁiﬁg teut,;
as such he could not be considered for the pust of
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Medical Regords Technicians, There is a conuideihie
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substance in the contention of the respondents that

these gqualificat ions were laid doun in the notificabicn

circulated or 10,12,1985 uwhereas respondent

No,5 has been appointed much earlier on 7,76,1572, 9533 

it is held that Shri Choudhry was treated as rejular,
he was . eligible to be considered for the post of
Medical Records fechnician, The Rules for the nost

of Medical Records Technicians have bean circulated

on B8,04,1986, The post is to be filled up by
promotion from Medical Records Assistant with 5 ysars-
regular service in the grade, No other condib ion
relating to passing of any training etg., has baén

pr escr ibed,

3. - Shr i Choudhry had come to this Tiibunal
in 0,8, No,1431/87, which was ddcided on 8,2, 19973,
A specific dipection was given by this Tribunal for

promot ing the applicant to the cadre of MRTs afier

considering him with ‘sffect from the date on which the

rules came into force in acw rdance with separate
seniority of MRAs and in xccordance with the said
rules, A D,P,C,Mesting was held for implementation
of the directions of this Tribunal and Shri Choudhry
was appointed on its recommendations with effact

from 8,04,1986,

4, In view of the agdrementioned considsrat igns,
we find no merit in this 0,A,, which is herehy

dismissed, Costs on parties,

(B.N,Dhoundiyal) )

Member ( A) ' Vice Chairman,

%~"ﬁclf4‘-L/d v
( S.&(éhaon 3

B
. Y‘X}

o)




